SCHEDULE II 
FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF THE JEYPORE SUGAR COMPANY LIMITED
	1.
	  NAME OF CORPORATE DEBTOR
	
THE JEYPORE SUGAR COMPANY LIMITED

	2.
	DATE OF INCORPORATION OF CORPORATE DEBTOR
	29-07-1936

	3.
	AUTHORITY	UNDER	WHICH	CORPORATE	DEBTOR	IS INCORPORATED/ REGISTERED
	Register of companies, Chennai

	4.
	CORPORATE IDENTITY NUMBER / LIMITED LIABILITY IDENTITY NUMBER OF CORPORATE DEBTOR
	U15421TN1936PLC011632

	5.
	ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE (IF ANY) OF CORPORATE DEBTOR
	[bookmark: _GoBack]No:239,Anna Salai, Ramakrishna buildings, Chennai-600006, Tamil Nadu,, India.

	6.
	DATE OF CLOSURE OF INSOLVENCY RESOLUTION PROCESS
	28-05-2020

	7.
	LIQUIDATION COMMENCEMENT DATE OF CORPORATE DEBTOR
	29-05-2020

	8.
	NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER AND THE REGISTRATION NUMBER OF THE LIQUIDATOR
	Name: V. Venkata Sivakumar,
Reg No: IBBI/IPA-001/IP-00184/2017-18/10852
Address: No:10/11, Dr. Subbarayan Nagar main road, Kodambakkam, chennai-600024
Phone:9444785500
E-mail id:
1. arunasri.siva@gmail.com
2. jsclliquidation@gmail.com

	9.
	LAST DATE FOR SUBMISSION OF CLAIMS
	28-06-2020  (T+30 days)



Notice is hereby given that the Hon’ble National Company Law Tribunal Chennai Bench has ordered the commencement of liquidation of THE JEYPORE SUGAR COMPANY LIMITED on 28-06-2020.
The stakeholders of THE JEYPORE SUGAR COMPANY LIMITED are hereby called upon to submit a proof of their claims, on or before 28-06-2020 to the liquidator at the address mentioned against item 8.
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
	INVITATION FOR COMPROMISE/ ARRANGEMENTS/ PROPOSAL
Invitation of Expression of Interest for Compromise/Arrangement as per sec 230(6) of companies act 2013 as per the order of Hon’ble NCLT - V. Venkata Sivakumar, Liquidator
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                                                                                                                                  V. Venkata Sivakumar
M/s The Jeypore Sugar Company Limited 
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